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*  (b) “ authorised holder ” means a person in whom the ownership of watan .

MAHARASHTRA ACT No. XXXV OF 1969.:

[TEe MasarAsETRA REVENUE PaTELS (ABomﬁon oF OFFICE)
Acr, 1962.] .

[4th September 1962.]

An Act to abolish the office of revenue patels whether hereditary or stipendiary
and to abolish watans appertaining to the office of hereditary patel.

WHEREAS, it is expedient, to abolish the office of revenue patels whether hereditary =
or stipendiary, and to abolish watans appertaining to the office of hereditary patel;
It is hereby enacted in the Thirteenth Year of the Republic of India as follows =, St
. ¢ PART L |
PRELIMINARY.

1. (1) This Act may be called the Maharashtra Revenue Patels (Abolition of short e
i .n

[ ] -

: e Somenos.
(2) Tt shall come into force on such date as the State Govemnméht may, by ™
notification in the Official Guazette, appoint. ‘

PART IL ,
AsourrioN or Orios 0¥ HEREDITARY PaTEL AND oF WaTANS
o . APPERTAINING THERETO. ' .
2. (1) In this Part, unless the context otherwise requires,— " Definitions,

(@) “ appointed day " means the date of commencement of titis Act;

land, which has been validly alienated permsnently by the walandor, whether .
by sale or gift or otherwise, under the existing watan law, vests ; .

(¢) “ Collector ” includes any officer specially appointed by the State Govern-

- ment to exercise the powers and perform the functions of the Collector under
this Part; _ ' -

(d) “ existing watan law ”, in relation to any ares, incjudes any enactment, e

ordinance, rule, by-law, regulation, order, notificstion, Vat-Hukum -or auny

ingtrument, or any ¢ustom or usage, having the force of law, relating to patel
watans, and which is in force in that area immediately before the a.ppoiqmd-ﬁ',:e ;

(¢) “ patel watan ™ means the office of pate! of a village held hereditarily under

the existing watan law, together with the tenure of wa‘an property, if any, and the
rights, privileges and Labilities attached thereto ;

" (f»* prescribed * means prescribed by rules made under section 24; . °
nl
1For Statement of Objects and Reasons, s¢e Makarashira Goverament Gazelle, 19%2, Part V, o
page 181, . ) . R ' .
[
. [ ] -
L
. . [ ] . » *
[ [ ]
. ') [ ]
‘ o » [ 3 L
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. (9) “ relevant Code” means.- o : _ o

. (¢} in relation|to the Bombay area of the Stéte the Bombay Land Revenue Bomt .
. Code, 1879 ; A

. zu) in relation to- the Hyderabad arca of the State, the Hydera.bad Land Hvﬂ
Revenue Act; of
18178,

. (#) in relation to the Vidarbha region of the State, the Madhya Pradesh M P

Land Revenue | , 1954 ¢ . ! o

* (&) “relevant telh.mcy law” means— . - oo
(#) in relation 'to the Bombay area. of the State, the Bombay Tenatcy and Bo I.x o
- o Agriultural Lands Act, 1948; - v
| 19!8 -
(%) in relation to the Hyderabad area of the State, the Hyderabad Tenancy Hyd. . ‘ .
and Agricultural Lands Act, 1950 ; -

of
1950.

(¢44) dn relation to the Vidarbha region of the State, the Bombay Tenancy Bom.
and Agricultural Lands (Vidarbha Region and Kutch Area) Act, 1958 ; Xorx
1958,

(8) “ reprgsentative wafandar ” means a watandar registered or reco
under the existing tatan law, as having a right to perform the duties of the -
hereditary office of |patel of a vdlage ;

() * unauthorised holder ”’ means g person in posséssion of a watan land without
any right, or in pogsession under a lease, mortgage, sale, gift or any other kind -
of alienation whicll is null and void under the existing watan law ;

Wr ‘means a person having under the existing waten law
.8 heredlba.ry interegt in patel watan of a village : .

meded thit, where any watan has been entered i m a-register of record under
* o the existing watan Iaw as held by the whole body of watandars, the whole of such
body shall be deemed to be a walandar ; ,

« o () “waan Ia.nd| means the land forming part of watan pzoperby ; , ‘ .

(m) “ watan proge"ty means the moveable and imunoveable property held,
- acquired or assignedl under the existing watan law for providing remuneration. for
‘the performance of| the duty appertaining to the hereditary office of patel of
a villoge, and includes cosh pryments mede volunterily by the State Govern-
¢ ment and subject to periodical modification or withdrawal.
hd X 3

(2) Words or expressions used but not defined in this Part, shall have the meanings
assigned to them in the relevan* Code. _ _

v (3) Refqrences in this Part to the incidents of patel waians sha.'!l notmbhstan&mg ’ S
* the abolition of those| watans, bo construed as references to the Mcidents as they o ’
wefe in force immedigtely before the appointed day. . .
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3. Notwithstanding anything in any usage, custom, settlement, grant, agreement, Abolition of

« ¢+ orsanad, or in any decree or order of a court, or in the existing watan law, with 'gg‘:‘m‘ﬁ:i‘gg *

*  affect from the appointed day,— ‘ incidents « =
* (a) all patel watans shall be and are hereby abolished ; '} theredt. | ’

(b) all incidente appertaining to the said wafans (including the: right to-hold
office and’ watan property and the liability to render service) shall be and are
‘ hereby extinguished ; _
. (c) subject to the provisions of sections 5, 6 and 9, all watan lands shall be  °
| and aree hereby resumed, and accordingly shall be subjest to the payment of land
revenue under the provisions of the relevant Code and she rules made thereunder, -t
as if they were unalienated land ; *

L ] . i
Provided that, such resumption shall not affect the validity of any alienation , .
of any such watan land duly made in accordance with the provisions of the existing
watan law, nor shall such resumption affect the rights or interest of the alienee .
thereof, or of any person claiming under or through him - '

4. (I) If any question arises— " Powers of

Oolldctor to
(@) whether any grant i3 a palel watan; ¢ decide certain
(b) whether any land is waten land; : mm
{¢) whether any person-is a watandar, or representative watandar ; ' e

(d) whether any watan land is assigned for the remuferation of the officiator;
(¢) whether any person is an suthorised holder or unauthorised holder, —

the Collector shall, after giving the party affected an opportunity of being heard

and after holding an inquiry, decide the question. .
(2) Any person aggrieved by ruch decision may, within ninety days of such .

decision, file an appeal to-the State Government. ~

(3) The decision of the Collector, subject to an appeal under sub-s8ction (2), and
the. decision of the Governmens in appeal under that sub-section, shall be final,

5. (1) Waian land resumed under section 3 +hall, on an application therefor {in Regrang of ° -
cases not falling under rections 6 and 9), be regranted to the watandar of the watan to waiew land
which it appertained, on payment by or on behalf of the watandar to the State to walandur.
Government of the oceupancy price equal to twelve times the amount of the full
assessment of such land, within the prescribed period, and in the prescribed manner ; * S a
and the watandar shall thereapon be an occupant within the meaning of the relevant
Code in respect of any such land, and shall be primarily liable tp pay lsmd revenue .
to the State (Jovernment in accordance with the provisions of that Code and the
rules thereunder ; and all the provisions of that Code apd rules relating to unalienated
land shall, subject to the provisions of this Act, apply to such land : . *

Drovided that, in respect of any waten land, which was not assigned ‘uuder the - . e
existing woian law as remuneration of an officiator, occupancy price equal t& six
times the amount of the full assessment of such land shall be paid by or on behalf of ,
the watandar for the regrant of such land. - _ . .
r sub-section (/), withtn -~ .

. . ‘ ) .
“If there be faik pay i scapancy price unde
. O erioad falldm i th um“ . “J'l;liji ninlr)}er the watgndar shall be Yeemed
the prescribed period and in the priscribed 3 , th s Bouned
® tobe unauthorisedi Fe0tcupying the laid, and shall be liable to .Efve sumnlm;n Zt" |
* etliorefrom by tlae Collector in accordance with the provisions of the rele Code. R

R

» .
L ]

TS5 * .




« Circumstances

Maharashtra Revenue Paels (Abolition of [1962 Mah, XXXV
Offce) Act, 1962. |

(3) The occupan¢y of the land regranted under sub-section (I) shall not be
transferable or partible by metes and bounds, without the previous sanction of °,
the Collector and except on payment of 2 sum equal to twenty times the amount o
of the full assessment of the land, where it is held and used for the purpose of
sgrictilture, and in any other case a sum oqual to fifty per cenf. of the market
value of the land : '

Provided that, where the occupancy of any land held and used for the purpose
of agriculture is made transferable or partible, and such land is subsequently used,
for any purpose other than agriculture, the holder thereof shall be liable*to pay to
the Collector the differonce between the sum equal to fifty per cent. of the then
market value of the|land and the sum already paid.

6. When any watan land resumed under section 3 is held by an anthorised holdee,
it shall on an application therefor be regranted to the anthorised holder on payment
by him to the Statq Government of the ocoupancy price mentioned in section b and
subject to the like ¢onditions and consequences ; and all the provisions of section 5
shall apply mutatis fnutandis in relation to the regrant of the iand under this section
to the aughorised hplder, a8 if he were a watandar.

7. Any provision of law, usage or practice relating to the succession of any patel
waisn, whegeby cohtrary to the personal law governing the parties the rule of
primogeniture was followed and the female heirs were postponed in favour of male
heirs, shall, on and from the appointed day, b void and cease tc be in force.

8. If any watan land has been lawfully leased and such lease is subsisting on
the appointed day, the provisions of the relevant tenancy law shall apply to the
said lease, and the rights and liabilities of the holder of such land and his tenant or
tepants shall,*subje¢t to the provisions of this Part, be governed by the provisions
of that law : ! ‘

Provided that, fi |r the purposes of application of the provisions of the relevant
tenancy law in regard to the compulsory purchase of land by & tenant, the lease
shall be deemed to have commenced from the date of the regrant of the land under
section & or 6 or 9, as the case may be. '

Ezplanation.—For the purposes of this section, the expression “land” shall
have the same meaning as is assigned to it in the relevant tenancy law.
.l -

ar unguthorised holder, such holder may be summarily evicted therefrom by the

8. (1) “Where s;? watan land resumed under section 3, is in the possession of
Collector in accordanee with the provisions of the relevant Code :

Provided that, where in the case of any unauthorised holder, the State Government
is of opinion that in| view of the investment made by such holder in the development
of the land, or in the non-agricultural use of the land, or otherwise, the eviction of
sgch holder from the land will work undue. hardship on him, it anay *direct the
Collector to regrant the land to such holder on payment of such amount, and subject
to such terms and cdnditions, as the State Government may determine, and the *

Uollector ghall regrant the land to such holder accordingly. o’
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(2) Watan land whioh is not regranted under sub-section (1) shall be disposed of =
.+ inaccordance with the provisions of the relevant Code and the rules made thereunder,
. applicable to the disposal of unoccupied unalienated land. <t

: 10. Where resumed land is regranted under any of the foregoing prowisions, mf'ﬂ.*of
Mah, it shall be regeanted subject to the provisions of the Maharashtra Agricultural Lands uxﬂ"'
f{mr (Ceiling on Holdings) Act, 1961 so that by such regrant the land held by the grantee rashira Act,
~19a, shall not after regrant. exceed the ceiling area permissible for. his holding under SXVIF of
. that Act: and any land or part thereof which cannot be regranted accordingly, 5o
: shall be disposed of in accordance with the provisions of the relevant Code and rules
. applicable to the disposal of unoccupied unalienated land, and any person in .
possession shall be liable to be summarily evioted therefrom by the Collector in*:
accordamnce with the provisions of that Code.
: 11. A representative watandar who in consequence. of the provisions of this Part Compensa
" - ceases to be entitled to the right to perform the duties of the hereditary office of ton to
B patel of a village, shall be entitled to the payment of compensation equal to seven :,?3:"”""
times the total amount of the annual emohuments, which were paid or were payable wasandar
to him Quring the year immediately preceding tho appointed day :-
Provided that, where the emoluments consisted in whole or in part of ‘the profits
of the watan Jand assigned for the remuneration of the officiator, for the purpose
of caleulating compensation payable to the representative walandar, the profits of
the assigned watan land shsll be taken to be equal to the amount of full®land revenus
laviable or levied on it in accordance with the provisions of the relevant Code and

the rules thereunder.

12, (I} A representative ‘watandar entitled to oompensati&n under sestion 11 Methdd of
shall, within the prescribed period and in the prescribed form, spply to the Qollector W:Eghs
for determining the compensation amount payable to him under that section. tiongo the
: . nta-
2) On raceipt of an application under sub-section (I), the Collector shall, after g’?:?;dan.
J holding an inquiry in the mauner laid down in the relevant Code {or the holding der. ¢
of a formal inquiry make an award determining the amount of compensation payable .

to the applicant. : .

s 13. (7) If any person is aggﬁevéd l;y the provisions of this Part, as abolishin ci g% Mmf
* extinguishing or modifying any of his rights to, or interest in, property, and ifesw N
compensation for such abolition, extinguishment or modification has not been pre- }’gfm“
vided for in the foregoing provisions, such person may apply to the Collector for eto., of .
compensation. ' ‘ hts m :
(2) The application under sub-section (/) shall be, made to the Collector within in property,
the prescribed period and in the prescribed form. The Collector shall, after holding
an inquiry in the manner laid down for the holding of a formal enquiry under the
relevant Code, make an: award dete.mining the amount of compensation in the @
fof Imanuer and according to the method provided for in sub-section (1) of section 23 _
| 1:94, and section 24 of the Land Acquisition Act, 18%4. .
v . (3) Nothing in this section shall entitle any person to-compensation on‘the ground
. that any wafan land, which was wholly or partially exempt from the payment of
’ o land revenue, has been under the provisions of this Part madessubject to the payment
o *‘e of full assessment it accordance with the provisions df the.relevant Code. .
- . . ¢ _ , _ .
L ) . . » [ 3
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Provisilos of- 14, (1) Every award made under section 12 or 13 shall be in the form prescribed 1 o
Land ﬁ““ in section 26 of the Land Acquisition. Act, 1894, and the provisions.of that Act shall, 18%4.
to 80 far as may be, apply to the making of such award. .

of .
sward Qi) (2) JWhere the pfficer making an award under this Part is Collector, but not
- Y Gnlreotor appointpd under the relevant Code, and the amount of such award
exoeeds five thousand rupees, then the award shall not be made without obtaining the
noatasin  previous approval of the Collector appointed under that Code.

é

ity

il

15. Notwithstanding anything in the Bombay Revenue Tribunal Act, 1957, g‘;ﬂﬁ- :
agpinst . 8D appesl against an award made by the Collector under this Part shall lie to the
Collsctor. * Maharashtra Revenue Tribunal constituted under that Act. 1058,

Procedure 18. (7) The rushtra Revenue Tribunsl shall, after giving motice to the

" Revenne  Appellant and the State Government, decide the appeal and record its decisicn. .

f

-%

(?) In deciding an appeal, the Revenue Tribunal shall exercise all the powers
which a caurt has, and shall follow the same procedure which court follows, il;‘ _
deciding s appeal from g decree or order of an original court under the Code of Y0
Civil Procedure, 1908, 1908.

| made under this Part to the Maharashtra Revenue Tribunal
in sixty days from the date of the award of the Collector. The
provisions of sections 4, b, 12 and 14 of the Indian Limitation Act, 1908, shall apply IX of
to the iling of appeal, ‘ 1808,

Court-fovs, 28. Notwithstanding anything in the Bombay Court-fees Act, 959, every Bom., -
appes) made under| this Part to the Maharashtra Revenue Tribuna: shall bear_%lxxf‘
& cgurt-foe stemp of such value as may be presoribed. ‘ 1950,

,ﬁ*{,‘;" 19. An award made by the Collector under this Part subject to an appeal to the - L o°

*  docisiog of Mahsrashtra Revenme Tribunsl, and the decision of the Maharashira Revenue
Revenvee  Tribunal on an appepl under section 15, shall be final and conclusive and shalt not
Tribenal.  he questioned in any suit or proceeding in shy court. '

‘e Ingiliriesand * 20, All inquiries and proceedings before the Collector and the Maharashtra ‘

m& Rovenue Tribunal upder this Part shall be deemed to be judicial procee within
¢ inge. the meaning of sections 193, 219 and 228 of the Indian Penal Code. XLV
~ of

1840,

visions of the next succesding section, the amount of tompen-

this Part. shall be payable in cash, if it does not exceed one

Where such afnount exoeeds one thousand rupecs, the first one
thousand rupees shall be payable in cash, and the remaining amount may be payable o :

* . in transferable bonds, which shall carry interest at the rate of three per gent. per .-

. enmum from the dstp of issue of the bonds repayable by equated annual instalments . ",
, Of principal and inferogt within s period of tweniy years from that date. The . .

bonds shall be of such denomination and shall be in such form asmay be prescribed. . .

L
« «Modo of® 21. Bubjertto
poyment of  gation payable unde
Sanyea  thousand rupees,
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‘. 23, Before making payment of any compensation amount under this Part to Amount of
* auy person, it shall be awful for the Collector to deduct therefrom— mﬁ;ﬁ
' eto., ta be *

(a) all amounts of arrears of land revenue, cosses or dues in respect of 80y dedn
watan land, which are certified by the Collector to have had become due for fromt
payment by such person on or before the appointed day, and ;;T;,:f

(b) the whole or part of the amount of any loan advanced by the State Govern- toe.
ment together with interest thereon, if any, which is cortified- by the Collector to
‘llizve had become due for repayment by such person on or befors the appointed - |

y < .

Providedl thas, the total amount so deducted shall not exceed one-third of the
amount of compensation awarded. ¢

23. The State Governmaﬁt may, subject tosuch restrictions and conditions as it
may impose, by notification in the Oficial Gazette, delegate to any of its officers not of powees.
below the rank of Collector, all or any of its powers conferred on it by.or nnder
this Part.

84. (1) The Btate Government may, by notifications in the Ofigial Gazetsa, Rules.
and subject to the condition of previous publication, make rules to carry out the
purposes of this Part. ' :

(2) In particular, and without prejudice to the generality of the foregoing power,

sch rules may provide for all or any of the following matters, namely :— .
~ (a) under seotion ‘5, the period within which and the manner in which the
occupancy price shall be paid ; : . .
*(b) under sections 12 and 13, the period and form in which an applicajion for e
compensation shall be made ; e
(o) under section 18, the value of court-fee starap on an appeal ; - o

(@) under soction 21, the demomination and form of bonds ;
(¢) any other matter which has to be, or may be, prescribed.

(3) All rules made under this section shall bo laid for not less than thirty days .
before each House of the State Legislature as soon as possible after they are made, :

" and shall be subject to such modifications as the Legislature may make during the
seation in which they are go laid or the session immedtately following, and publish

in the Official Gazatte. . * L
- e
25, Nothing in this Part shall affect— Bavinga,
(1) any obligation or liability already incurred under an incident of any patel
watan Vefore the appointed day, or . .
{2) ‘any proceeding or remedy in respect of such obligatiqn or liahility, s .
* and any such proceeding may be continued or any such remedy may be enforceds
«as if this Act igd not been passed. . . . .
[ ] -
; . s . [ ] -t M [ L] . - .
- ' y
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PART III ..

ABOLITION OF OFFICE OF STIPENDIARY REVENUE PATEL.
. Abolitios of.  26.® With effect from the commencement of this Act,—

ﬁww“ % i i hatever name called) in the
i {a) the office of stipendiary revenue patel (by whate
men:ziehry State shall be and is hereby abolished, and all appointments to such offices under
putel m& the Bombay Land Revenue Code, 1879, the Hyderabad Land Revenue Act or go:?
e om.  the Madhya Pradesh Land Revenue Code, 1954, or under any other law, or order Jgof
-, having the force of a law, are hereby terminated, and %(}
(b) any lighility to render such service is extinguished ; ?;ITF
and accordingly, any reference by whatever form of words to a revenue I_aat.ef (whether M. P,
*hereditary or stipendiary) in any law for the time being in force, or in any instru- g::

ment or document, shall, after the commencement of this Act, be construed 8s & . '
reference to the village accountant, gatwar: or any other agency entrusted with
the work of collecting land revenue of the village.

. PART IV,

Consmvm«my Provisions.
Amdepdmers 27, The gnactments specified in column 1 of the Schedule hereto appended are

gifg:v 2t hereby amended in|the manner and to the extent shown in colunn 2 thereof.

THE SCHEDULE
{(See section 27.)

Act, © Amendments,
1 ) . 2

. 1, The*Bombay Land Reve- 1. In section 16— ' *
nue Code, 1879 (Bom. V (a) in sub-section ( i),—
* . of 1879). (¢) for the portion beginning with the words
_ “ It shall be lawful for the State ” and
ending with the words “ subordinate ‘ :
. " ' : . revenua officers,”, the following shall be -
‘ ’ , substituted, namely :—
. “It shall be lawful for the State Govern-
- ment to appoint a village accountant
. for a village or a group ofvillages. The
. village accountant shall perform all the
.e . . duties of village accountant as herein-
. . after prescribed by this Act or any
other law for the time being in force and
. ~ chall hold his situation under the rules
.. ia force with regard to a subordinete o
. . revende officen™ ; . .
. : {11} the words  patels and ” shall be deleted ; '
. ' : + (5} in the marginal note, the words “ and stipen- = 4 * .
. . . - diary patel ” shall be deletgd. . .

. .
» L . . ] . L ]
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. o Act. ' ‘ Amendments. :
. 1 -2

2. In section 17, the words “ by the Patel of
‘his village or *’ shall be deleted. '

3. In section 58,— o .
: ¢ (a) in sub-section (I), the words “ and every
A , _ hereditary. patel » shall be deleted ;
' (b) in sub-section (3), the words * hereditary *
¢ : patel and ” and “ patel or ” shall be
_ deleted. ' > .
., ‘ 4, In section 85~

‘ (@) in sub-section (I),—

‘ : (3) for the words *in which there are a here-
ditary patel and a village accountant ”
the words “in which there if a village

~ accountant ”’ shall be substituted ;
(¢4) the words “ pate], and ** shall be deleted ;

(b) in sub-section (2), for the word3 * patel and

accountant fail” the words * accountant
- fails ”* shall be substituted ; _

(c) in sub-section (3), the words “ patel'or”,
at both places where they occur, shall be |
deleted ; .

(d) in sub-section (4), the words “ patel or”
shall be deleted. o .

- % . ' : - B, In section 94A, in sub-section (I); for the
words “ there are a hereditary patel and &
village accountant ”’ the words “there is & ,°

- village accountant” shall be substituted. -

' g - 6. In section 118, the words * patels and other ™',
: at both places where they occur, shall be
deleted. '

2. The Hyderabad Land Tn secticn 2, in clause (15), the words “ Patel
Revenue Act (Hyd. Act and ” shall be deleted.

(=]
.

VIIT of 1317 F.). 2. In section 37-A, in sub-section (1), the words o
“Patel or”, at both places where, they o
occur, and the words * as the case may be,”
-shall be deleted.
" . ¢ 3, In section 90, the words “ Patels and ” shall * ¢
. ? _ be deleted. : . *
¢ . -. ' . 4. Ip section 92, the w:)gds * Patel and ™ shg.ll *
. ' . ¢ be deleted. . e
, ) - — ,
. bd . . ® .
- ! ] N
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Act. | - ’ Amendmenta, ' .

5. The Madhya Pradesh Land 1 In section 120, in sub-section (1), for ‘the
Revenue Code, 1954 (M. P. words “patel of the village” the word
Act II of 1965). “ patwari™ shall be substituted.

2. In section 130, the words “ patel, or”, at
both places where they occur, and the words
“Patel or” in the marginal note shall be S
deleted. .

3. Sections 205 to 210 (both inclusive) and the
heading ““ A-Patels ” above them shall be
deleted.

4. 1In section 211, the woxds “or the perfor- :
mance of the duties entrusted to a pa
. shall be deleted.

5. In section 218, in sub-section (8), for the
: words “ such of the dutles of tha patel or
. . any other” the word “any” shall be
gt stituted,

6. Soction 234 shall te deleted.
7. In section 237, in sub-séction (2)—
‘(@) in clause (zxxt), the words  patel or”

. shall be deleted.
(b) clause (21iz) shall be deleted, .
L ] : : ..
L J
. ¥ * .
4 L] .. .
. b4 . : . . s ]
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In pursuance of clause (3) of article 348 of the Constitution of India, the followirig translation in -
English of the Bombay Paragana and Kulkami Watans (Abolition), the Bombay Service Inams (Useful to
Community) Abolition, the Bombay Merged Territories Miscellaneous Alienations Abolition, the

Bombay Inferior Village Watans Abolition and the Maharashtra Revenue Patels (Abolition of Office}
(Amendment) Act, 2008 (Mah. XIX of 2008), is hereby published under the authority of the Governor.

By order and in the name .of the Govemor of Maharashtra,

‘ " A. M. SHINDEKAR,
Secretary to Governmént,

Law and Judiciary Department.

MAHARASHTRA. ACT NO. XIX OF 2008.

(First published, after having received the assent of the Governor, in the
“ Maharashtra Government Gazette 7 on the Sth May 2008.).

An Act further to amend the Bombay Paragana and Kulkarni
Watans (Abolition) Act, 1950, the Bombay Service Inams (Useful to
Community) Abolition Act, 1953, the Bombay Merged
Territories Miscellaneous Alienations Abolition Act, 1955,
the Bombay Inferior Village Watans Abolition Act, 1958 and the .
Maharashtra Revenue Patels (Abolition of Office) Act, 1962.

Bom. Lx ~ WHEREAS it is expedient further to amend the Bombay Paragana
B Oﬁ’;_ 13)5& and Kulkarni Watans (Abolition) Act, 1950, the Bombay Service Inams
of 1953. (Useful to Community) Abolition Act, 1953, the Bombay Merged
BOg}- i)f)?;l Territories Miscellaneous Alienations Abolition Act, 1955, the Bombay
pom. 1 Inferior Village Watans Abolition Act, 1958 and the Maharashtra
Malffxlgi‘t Revenue Patels (Abolition of Office) Act, 1962, for the purposes
- of 1962. hereinafter appearing ; it is hereby enacted in the Fifty-ninth Year of
the Republic of India as follows :—
_ , _ C{deyy, N
HAT HB-%3 [fpua : v18 gly.00] o
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Amendment,
of section 4
of Bom. LX

of 1950.

Amendment
of section 5
of Bom. LXX

of 1953.
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CHAPTER 1
PrEL.DMINARY.

1. This Act may be called the Bombay Paragana and Kulkarni
Watans (Abolition), the Bombay Service Inams (Useful to Community)
Abolition, the Bombay Merged Territories Miscellaneous Alienations
Abolition, the Bombay Inferior Village Watans Abolition and
the Maharashtra Revenue Patels (Abolition of Office) (Amendment)
Act, 2008.

CHAPTER1I
AsENDMENT To THE BovBay PARAGANA AND KULKARNI
WaTaNs (ABoLITION) Act, 1950.

2. In section 4 of the Bombaj Paragana and Kulkarni Watans
(Abolition) Act, 1950, the first paragraph of sub-section (2) shall be
re-numbered as clause (a) thereof, and after clause (a) as so re-numbered,

but before the first proviso, the following clause shall be inserted,

namely :—

“{b) Before the commencement date, if any such occupancy has
already, without previous-sanction or no objection certificate from
the Collector or any other authority, been transferred by the
occupant, for agricultural purpose, such transfer may be regularised
on the production of registered instruments such as sale deed, gift
deed, etc., as a proof thereof, for such transfer. After such
regularisation, the cccupancy of such land shall be held by such
transferee occupant on new and impartiable tenure {Occupant
Class II), in accordance with the provisions of the Code :”.

CHAPTER I1I

AMENDMENT TO THE BoMBAY SERVICE INAMS (USEFUL T0 COMMUNITY)
ABOLITION AcT, 1953.

3. Insection 5 of the Bombay Service Inams (Useful to Community)
Abolition Act, 1953, the first paragraph of sub-section (3} shall be
re-numbered as clause (a) thereof, and after clause (¢} as so
re-numbered, but before the first proviso, the followmg clause shall be
inserted, namely :—

Bom. LX .
of 1950.

Bom. LXX ‘

of 1953

“(b) Before the commencement date, if any such occupancy has -

already, without previous sanction or no objection certificate from
the Collector or any other authority, been transferred by the
occupant, for agricultural purpose, such transfer may be regularised
on the production of registered instruments such as sale deed, gift
deed, etc., as a proof thereof, for such transfer. After such
regularisation, the occupancy of such land shall be held by such
transferee occupant on new and impartiable tenure (Occupant
Class II), in accordance with the provisions of the Code :".
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CHAPTER IV

AMENDMENTS TO THE BoMBAY MERGED TERRITORIES MISCELLANEOUS
ALIENATIONS ABOLITION AcT, 1955.

Bl?m 4. In section 6 of the Bombay Merged Territories Miscellaneous Amecndment
XKool Alienations Abohtlon Act, 1955 (hereinafter, in section 5 of this Act, of section &

referred to as “the said Act’ ", in the second proviso,— "x&ﬁ"';‘f'

(a) for the words “ Provided further that, on or after ” the words, 1?3
brackets and letter “ Provided further that, () on or after “shall be
substituted ;

(5) the following shall be added at the end, namely :\—I

“,; and (b) before the commencement date, if any such occupancy
has already, without previous sanction or no objection certificate
from the Collector or any other authority, been transferred by the

L occupant, for agricultural purpose, such transfer may be regularised
‘ on the production of registered instruments such as sale deed, gift.
deed, etc.,, as a proof thereof, for such transfer. After such
regularisation, the eccupancy of such land shall be held by such
" transferee occupant on new and 1mpart1able tenure (Occupant
Class II), in aceordance with the provisions of the Code :”

5. In section 7 of the said Act, the first paragraph of sub-section (3) Amendment
shall be re-numbered as clause (a) thereof, and after clause (a) as gg %CSI‘]‘]"“ 7
so re-numbered, but before the first proviso, the following clause shall xxi1 of
be inserted, namely :— 1955.

“{b) Before the commencement date, if any such occupancy has
already, without previous sanction or no objection certificate from
the Collector or any other authority, been transferred by the
eccupant, for agricultural purpose, such transfer may be regularised
on the production of registered instruments such as sale deed, gift
deed, ete, as a proof thereof, for such transfer. After such
regularlsatmn the occupancy of such land shall be held by such
transferee occupant on new and 1mpart1able tenure (Occupant Class
1I}, in accordance with the provisions of the Code :”

CHAPTER V

. AMENDMENT TO THE BoMBAY INFERIOR VILLAGE WATANS
ApoviTion Act, 1958,

‘Bom. 1 @6, In section 5 of the Bombay Inferior Village Watans Abolition Amendment
of 1959 Act, 1958, the first paragraph of sub-section (3) shall be re-numbered g§ fection 5
as clause (a) thereof, and after clause (¢} as so re-numbered, but before o959,

the first proviso, the following clause shall be inserted, namely :-—

“(b) Before the commencement date, if any such occupancy has
already, without previous sanction or no objection certificate from
the Collector or any other authority, been transferred by the
occupant, for agricultural purpose, such transfer may be regularised
-on the production of registered instruments such as sale deed, gift
deed, etc., as a proof thereof, for such transfer. After such
regulansatlon the occupancy of such land shall be held by such
transferee occupant on new and impartiable tenure (Occupant Class

II), in accordance with the provisions of the Code :”.
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CHAPTER VI
AMENDMENT T0 THE MAHARASHTRA REVENUE PATELS
{ApoLrTion oF OrFICE} AcT, 1962.
- Amendment 7. In section 5 of the Maharaslitra Revenue Patels (Abolition of Mau.
of section 5 Office) Act, 1962, the first paragraph of sub-section (3) shall be re- 0;‘{%2
X(;{XB\? mf numbered as clause {z) thereof, and after clause (a) as so re-numbered,
1962. but before the first proviso, the following clause shall be inserted,

namely :—

“{b) Before the commencement date, if any such occupancy has
already, without previous sanction or no cbjection certificate from
the Collector. or any other authority, been transferred by the
occupant, for agricultural purpose, such transfer may be regularised
on the production of registered instruments such as sale deed, gift-
deed, etc., as a proof thereof, for such transfer. After such
regularisation, the occupancy of such land shall be held by such
transferee occupant on new and impartiable tenure (Occupant
Class II), in accordance with the provisions of the Code :”

CHAPTER VII
MISCELLANEOUS

Removal of 8. For the removal of doubts, it is declared that, the amendments Bom. LX
doubts. made by sections 2 to 7 of this Act to the Bombay Paragana and ‘]’;ml]gsfxx
Kulkarni Watans (Abolition) Act, 1950, the Bombay Service Inams of 1953.
(Useful .to Community) Abolition Act, 1953, the Bombay Merged Bom. xXiI
TPerritories Miscellaneous Alienations Abolition Act, 1955, the Bombay ©°f 1933
Inferior Village Watans Abolition Act, 1958 and the Maharashtra 2?“;"9519.
Revenue Patels (Abolition of Office) Act, 1962, respectively, shall not Man.
be applicable for the transfer of occupancy in respect of the Mahar XXXV

Watan lands and Devasthan lands. of 1962.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Maharashtra Paragana and Kulkarni Watans (Abolition), Maharashtra Service
Inams (Useful to Community) Abolition, Maharashtra Merged Territories Miscellaneous
Alienations Abolition, Maharashtra Inferior Village Watans Abolition and Maharashtra Revenue
Patels (Abolition of Office) (Amendment) Act, 2021 (Mah. Act No. X of 2021), is hereby published
under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

SATISH WAGHOLE,

I/c. Secretary (Legislation) to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. X OF 2021.

(First published, after having received the assent of the Governor in the
“Maharashtra Government Gazette”, on the 16th July 2021).

An Act further to amend the Maharashtra Paragana and Kulkarni Watans
(Abolition) Act, the Maharashtra Service Inams (Useful to Community)
Abolition Act, the Maharashtra Merged Territories Miscellaneous
Alienations Abolition Act, the Maharashtra Inferior Village Watans Abolition
Act and the Maharashtra Revenue Patels (Abolition of Office) Act, 1962.

WHEREAS it is expedient further to amend the Maharashtra Paragana
and Kulkarni Watans (Abolition) Act, the Maharashtra Service Inams (Useful

(2)

LX of 1950.
LXX of 1953.

I 3ATS-3%-R
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to Community) Abolition Act, the Maharashtra Merged Territories
Miscellaneous Alienations Abolition Act, the Maharashtra Inferior Village
Watans Abolition Act and the Maharashtra Revenue Patels (Abolition of
Office) Act, 1962, for the purposes hereinafter appearing ; it is hereby enacted
in the Seventy-second Year of the Republic of India, as follows :—

CHAPTER 1
PRELIMINARY

1. This Act may be called the Maharashtra Paragana and Kulkarni

Watans (Abolition), Maharashtra Service Inams (Useful to Community)
Abolition, Maharashtra Merged Territories Miscellaneous Alienations
Abolition, Maharashtra Inferior Village Watans Abolition and Maharashtra
Revenue Patels (Abolition of Office) (Amendment) Act, 2021.

CHAPTER II

AMENDMENT T'0 THE MAHARASHTRA
Paracana AND KULKARNT WATANS (ABOLITION) ACT.

2. In section 4 of the Maharashtra Paragana and Kulkarni Watans

Amendment (Abolition) Act, in sub-section (2), after the third proviso, the following proviso

of section 4 of
LX of 1950.

shall be added, namely :—

“Provided also that, on or before the commencement of the
Maharashtra Paragana and Kulkarni Watans (Abolition), the
Maharashtra Service Inams (Useful to Community) Abolition, the
Maharashtra Merged Territories Miscellaneous Alienations Abolition,
the Maharashtra Inferior Village Watans Abolition and the Maharashtra
Revenue Patels (Abolition of Office) (Amendment) Act, 2021, if any
such occupancy has already, without prior permission of the Collector
or any other competent authority and without payment of an amount
equal to fifty per cent. of the current market value of such land, been
transferred for non-agricultural use, or utilised for non-agricultural use,
and division of such land or plot has been or is being regularised under
the Maharashtra Gunthewari Developments (Regularisation, Upgradation
and Control) Act, 2001 (hereinafter referred to as “the Gunthewari
Developments Act”), then such transfer may be regularised on payment
of an amount equal to twenty five per cent. of the current market value
of such land in addition to any amount payable under the Gunthewari
Development Act for regularization of gunthewari development; and on
such payment, the occupant shall hold the land or plot as an occupant
Class-I in accordance with the provisions of the Code.

Explanation.—For the purposes of this sub-section, the term
“market value of such land” means the value of such land specified in
the Annual Statement of Rates published under the provisions of the
Maharashtra Stamp (Determination of True Market Value of Property)
Rules, 1995 or any other Rules for the time being in force, in this regard
for the relevant year, and where such Annual Statement of Rates is not
prepared or available, it means the value of such land as determined by
the Assistant Director of the Town Planning Department of the concerned
District.”.

XXII of 1955.

I of 1959.
Mah. XXXV
of 1962.

LX of
1950.

Mah.
X of
2021.

Mah.
XXVII
of 2001.
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CHAPTER III

AMENDMENT To THE MAHARASHTRA SERVICE INAMS
(UseruL To CoMmMUNITY) ABOLITION ACT.

LXX of 3. In section 5 of the Maharashtra Service Inams (Useful to Community) Amendment
1953. Abolition Act, in sub-section (3), after the third proviso, the following proviso of section 5 of
shall be added, namely :— LXX of 1953.

“Provided also that, on or before the commencement of the
Mah. Maharashtra Paragana and Kulkarni Watans (Abolition), the
2())(2‘1’f Maharashtra Service Inams (Useful to Community) Abolition, the
' Maharashtra Merged Territories Miscellaneous Alienations Abolition,
the Maharashtra Inferior Village Watans Abolition and the Maharashtra
Revenue Patels (Abolition of Office) (Amendment) Act, 2021, if any
such occupancy has already, without prior permission of the Collector
or any other competent authority and without payment of an amount
equal to fifty per cent. of the current market value of such land, been
transferred for non-agricultural use, or utilised for non-agricultural use,
and division of such land or plot has been or is being regularised under
Mah. the Maharashtra Gunthewari Developments (Regularisation, Upgradation
XXVII and Control) Act, 2001 (hereinafter referred to as “ the Gunthewari
of 2001. Developments Act ”), then such transfer may be regularised on payment
of an amount equal to twenty five per cent. of the current market value
of such land in addition to any amount payable under the Gunthewari
Development Act for regularization of gunthewari development; and on
such payment, the occupant shall hold the land or plot as an occupant

Class-I in accordance with the provisions of the Code.

Explanation.—For the purposes of this sub-section, the term
“market value of such land” means the value of such land specified in
the Annual Statement of Rates published under the provisions of the
Maharashtra Stamp (Determination of True Market Value of Property)
Rules, 1995 or any other Rules for the time being in force, in this regard
for the relevant year, and where such Annual Statement of Rates is not
prepared or available, it means the value of such land as determined by
the Assistant Director of the Town Planning Department of the concerned
District.”.

CHAPTER IV

AMENDMENTS T'o THE MAHARASHTRA
MERGED TERRITORIES MISCELLANEOUS ALIENATIONS ABOLITION ACT.

XXII of 4. In section 6 of the Maharashtra Merged Territories Miscellaneous Amendment
1955. Alienations Abolition Act (hereinafter in this Chapter, referred to as “the of section 6 of
principal Act?), after the fifth proviso, the following proviso shall be added, XXII of 1955.
namely :(—

“Provided also that, on or before the commencement of the

Mah. Maharashtra Paragana and Kulkarni Watans (Abolition), the
2())(2‘1)f Maharashtra Service Inams (Useful to Community) Abolition, the
' Maharashtra Merged Territories Miscellaneous Alienations Abolition,
the Maharashtra Inferior Village Watans Abolition and the Maharashtra

Revenue Patels (Abolition of Office) (Amendment) Act, 2021, if any

such occupancy has already, without prior permission of the Collector

or any other competent authority and without payment of an amount

equal to fifty per cent. of the current market value of such land, been
transferred for non-agricultural use, or utilised for non-agricultural use,

I 3AS-R%-R
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and division of such land or plot has been or is being regularised under

the Maharashtra Gunthewari Developments (Regularisation, Upgradation Mah.
and Control) Act, 2001 (hereinafter referred to as “the Gunthewari XszVoIél
Developments Act”), then such transfer may be regularised on payment ? '
of an amount equal to twenty five per cent. of the current market value

of such land in addition to any amount payable under the Gunthewari
Development Act for regularization of gunthewari development; and on

such payment, the occupant shall hold the land or plot as an occupant

Class-I in accordance with the provisions of the Code.

Explanation.—For the purposes of this sub-section, the term
“market value of such land” means the value of such land specified in
the Annual Statement of Rates published under the provisions of the
Maharashtra Stamp (Determination of True Market Value of Property)
Rules, 1995 or any other Rules for the time being in force, in this regard
for the relevant year, and where such Annual Statement of Rates is not
prepared or available, it means the value of such land as determined by
the Assistant Director of the Town Planning Department of the concerned

District.”.
Amendment 5. In section 7 of the principal Act, in clause (3), after the third proviso,
of section 7 of the following proviso shall be added, namely :—

XXII of 1955.

“Provided also that, on or before the commencement of the
Maharashtra Paragana and Kulkarni Watans (Abolition), the Mah.
Maharashtra Service Inams (Useful to Community) Abolition, the )2(00;1
Maharashtra Merged Territories Miscellaneous Alienations Abolition, '
the Maharashtra Inferior Village Watans Abolition and the Maharashtra
Revenue Patels (Abolition of Office) (Amendment) Act, 2021, if any
such occupancy has already, without prior permission of the Collector
or any other competent authority and without payment of an amount
equal to fifty per cent. of the current market value of such land, been
transferred for non-agricultural use, or utilised for non-agricultural use,
and division of such land or plot has been or is being regularised under
the Maharashtra Gunthewari Developments (Regularisation, Upgradation Mah.
and Control) Act, 2001 (hereinafter referred to as “the Gunthewari XszVoIél
Developments Act”), then such transfer may be regularised on payment ? '
of an amount equal to twenty five per cent. of the current market value
of such land in addition to any amount payable under the Gunthewari
Development Act for regularization of gunthewari development; and on
such payment, the occupant shall hold the land or plot as an occupant
Class-I in accordance with the provisions of the Code.

Explanation.—For the purposes of this sub-section, the term
“market value of such land ” means the value of such land specified in
the Annual Statement of Rates published under the provisions of the
Maharashtra Stamp (Determination of True Market Value of Property)
Rules, 1995 or any other Rules for the time being in force, in this regard
for the relevant year, and where such Annual Statement of Rates is not
prepared or available, it means the value of such land as determined by
the Assistant Director of the Town Planning Department of the concerned
District.”.
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CHAPTER V

AMENDMENT T0o THE MAHARASHTRA INFERIOR
ViLLAGE WATANS ABOLITION ACT.

6. In section 5 of the Maharashtra Inferior Village Watans Abolition

Amendment

1959. Act, in sub-section (3), after the third proviso, the following proviso shall be of section 5 of

Mah.
X of
2021.

Mah.
XXVII
of 2001.

Mah.
XXXV of
1962.

Mah.
X of
2021.

Mah.
XXVII
of 2001.

added, namely :(—

“Provided also that, on or before the commencement of the
Maharashtra Paragana and Kulkarni Watans (Abolition), the
Maharashtra Service Inams (Useful to Community) Abolition, the
Maharashtra Merged Territories Miscellaneous Alienations Abolition,
the Maharashtra Inferior Village Watans Abolition and the Maharashtra
Revenue Patels (Abolition of Office) (Amendment) Act, 2021, if any
such occupancy has already, without prior permission of the Collector
or any other competent authority and without payment of an amount
equal to fifty per cent. of the current market value of such land, been
transferred for non-agricultural use, or utilised for non-agricultural use,
and division of such land or plot has been or is being regularised under
the Maharashtra Gunthewari Developments (Regularisation, Upgradation
and Control) Act, 2001 (hereinafter referred to as “ the Gunthewari
Developments Act ”), then such transfer may be regularised on payment
of an amount equal to twenty five per cent. of the current market value
of such land in addition to any amount payable under the Gunthewari
Development Act for regularization of gunthewari development ; and
on such payment, the occupant shall hold the land or plot as an occupant
Class-I in accordance with the provisions of the Code.

Explanation.—For the purposes of this sub-section, the term
“ market value of such land ” means the value of such land specified in
the Annual Statement of Rates published under the provisions of the
Maharashtra Stamp (Determination of True Market Value of Property)
Rules, 1995 or any other Rules for the time being in force, in this regard
for the relevant year, and where such Annual Statement of Rates is not
prepared or available, it means the value of such land as determined by
the Assistant Director of the Town Planning Department of the concerned
District.”.

CHAPTER VI

AMENDMENT To THE MAHARASHTRA REVENUE PATELS (ABOLITION OF OFFICE)
Acrt, 1962.

7. In section 5 of the Maharashtra Revenue Patels (Abolition of Office)

Act, 1962, in sub-section (3), after the third proviso, the following proviso
shall be added, namely :—

“Provided also that, on or before the commencement of the
Maharashtra Paragana and Kulkarni Watans (Abolition), the
Maharashtra Service Inams (Useful to Community) Abolition, the
Maharashtra Merged Territories Miscellaneous Alienations Abolition,
the Maharashtra Inferior Village Watans Abolition and the Maharashtra
Revenue Patels (Abolition of Office) (Amendment) Act, 2021, if any
such occupancy has already, without prior permission of the Collector
or any other competent authority and without payment of an amount
equal to fifty per cent. of the current market value of such land, been
transferred for non-agricultural use, or utilised for non-agricultural use,
and division of such land or plot has been or is being regularised under
the Maharashtra Gunthewari Developments (Regularisation, Upgradation
and Control) Act, 2001 (hereinafter referred to as “the Gunthewari

I of 1959.

Amendment
of section 5 of
Mah. XXXV of
1962.
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Developments Act”), then such transfer may be regularised on payment
of an amount equal to twenty five per cent. of the current market value
of such land in addition to any amount payable under the Gunthewari
Development Act for regularization of gunthewari development ; and
on such payment, the occupant shall hold the land or plot as an occupant
Class-I in accordance with the provisions of the Code.

Explanation.—For the purposes of this sub-section, the term
“market value of such land” means the value of such land specified in
the Annual Statement of Rates published under the provisions of the
Maharashtra Stamp (Determination of True Market Value of Property)
Rules, 1995 or any other Rules for the time being in force, in this regard
for the relevant year, and where such Annual Statement of Rates is not
prepared or available, it means the value of such land as determined by
the Assistant Director of the Town Planning Department of the concerned
District.”.
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